
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABPD BENCH 

AT HYDERABAD 

OA.581/94 	 dt.23-6-97 

Between 

K. Muralidhar Najdu 	- 	 : Ap1icant 

and 

The General Manager 
Sc Rly., Secunderabad 

Divnl. Rly. Manager 
SC Rly., Vijayawada 

Sr. Divnl. personnel Officer 
SC Rly, Vijayawada 

A stt.personnel officer 
SC Rly, Vijayawada 	 : Respondents 

Counsel for the applièant 	 : J.M. Naidu 
Advocate 

Counsel for the respondents 	 : K. Siva Reddy 
SC for Railways 

Coram 

HON. MR. H!  RAJENDRA PRASAD, MEMBER(ADMN.) 

HON. MR. A.M. SIVA DAS, MEMBER (JUDL.) 

'Ed 
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OA • 581/94 
	 at .2 3-6-97 

Judgement 

Oral order (per Hon. Mr. H. Rajendra Prasad, Member(Admn.) 

Heard Sri J.M. Naidu for the applicant and Sri K. Siva 

Ready for the respondents. 

1. After making his submissions, the learned counsel for 

the applicant stated that he proposes to file a representa-

tion to Respondent-i for the consideration of hi.s request 

contained in this OA. This remedy should have infact been 

availed of prior to filing the OA before the Tribunal. 

Since, however, the applicant himself now desires to avail 

of this avenue, he is permitted to do so. He shall file a 

representation to Respondent-i through proper channel 

within three weeks from today. Respondent-i, or an aPPro-// 

priate staff of ficer under him, shall examine the case of 

the applicant on merits, take a suitable decision in the 

matter, and communicate the same.through a speaking order 

within 60 days of the receipt of such representation from 

the applicant. 

/(LMvaDas 
Member(Judl.) 

Fo*L fL 
(H. Rajen4'a 'rasad) 

Membe kfssthn) 

Dated : June 23, '97 
Dictated in Open Court 
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O.A. 581/94. 

To 
The General Manager, 
Sc Ely secunderabad. 

The Divisional Railway Manager, 
sc Ely, Vijayawada. 

The Sr.Divisional personnel Officer, 
Sc Ely, Vijayasada. 

The Assistant Personnel Officer, 
ac Ely, Vijayawada. 

 One copy to Mr.J.M.Naidu, Advocate, CAT.Hyd. 

 One copy to Mr.K.SiVa Reddy, SC for Rlys, CAT.HYd. 

7, One copy to HHPP4M(A) CA.Hyd. 

 One copy to D.R.(A) cAT.Hyd. 

One spare copy. 
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IN T CENTRIL 'WINISTJ TI TPflTj AL HYLER;%3,n.L BENCH hT }1YLPJ.BAD 

THE I-ION' BLE MR.JUSTtE 
VI9E..CHJJRMAN 

and! 

THE HON'aE MR.H.PJJENDPJ PRASAD;M(z,) 

DatedQg 	-197 

OA.No. 	
t 

T.A.No. 	 (w.p; 

Ath-rjtto and Interim directions 
Issued 

4 

Al1ed - 
) 

Disposed of with directions - — -- --- - -- ---- --------

thsmjsee 

Dismisd as Withdrawn 
Dismissed for default. 

pvtfl 	 No orddr as to costs. 

CeRtra( AdmMjscmrjve Tribunal 
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